IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAB AD

0.A. No. 587/94. ' DT.0f Oscision : 10-8-94.

Mr. K. Yellaiah .. Applicant,

t« The Union of India
Rep., by the Director General,
Telacom,, New Delhi~110 001.
2. The Chief General Manapger,
Telecom., Andhra Circle,
Hyderabad - 500 001.

3. The Suhb Diﬁisﬁonal_ﬂfficer, :
Telecom., Adilabad. .. Respondents.

Counsel for the Applicant : Mr., J.V.Laxmana Rao

Counsal for the Respondents : Mr. N,V.Raghava Reddy,Addl.CGSC

CORAM:

' THE HON'BLE SHRI A.U. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI A.8. GORTHI : MEMBER (ADMN.)

ool




Copy to:
1. The Director General, Union of India,
Telecom, New DOelhi - 110 001,

2. The @hief General Manager, Teleconm,
Andhra Circle, Hyderabad - 500 001,

3« The .5ub Divisional Officer,
Telscom, Adilabad,
@. One copy to Mr.J.V.Lakshmana Rao, Advocate,CAT,Hyderabad.

23”833 ceay Eg'Efbga;yf‘éﬁf;ﬁydarébad.

7. Cne spars copy.
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0.4, No, 587L9i¢

ORDER

} As per t?a;Hon'ble.Sh;i A.V.Haridasan, Member (3Judl.) §

- i

Thé prayer in thisJapplécagionlis that the
respandant%may ba‘dizectedko coifer temporary status
Ea tqQ applicaqthas per_inst;;gt%ons ca;tained in order
;N0.269-4f93—STN[11, dt. 17=12-93:af the':Dept. of-Telecom,
New Dalhi communicated ‘under the ggief Gener al Manager,

Telecom Lr. No.TA/STB/9-1/Rlgs/93, dt. 30-12~93 and

d .
pass such orders as deeﬁlflt and proper.

2. Today when the apﬁlication came up for hearing

N tha_learnsed counsel for the applicant produced for our

.perusal a copy 0f the OTdET OF (BLECOM WIdGrat vy e

Adilabad No.E-35£3/ADB/94-95/18, dt. 7=-7-94 by which

temporary Status has besn conferred on the applicant

W.3.P. B=7-94, The lsarned counsel for the applicant.

submits that as his praysr for grant of a temporary status

has already bean granted to him by the respombnts themselvss,

ths\application may now be disposed of lsaving liberty to him
TNrarrddy,

to seek d epartmental %gﬁgmd.for thﬁhiffsrenoe in wagss for

the period bstween 1-8-89 onuwards.

3. The application is closed observing that in casge
the gplicant makes any rsquest, regardin%#rraargfthe sams
may be considersed and proper decision may be taken by ths
respor®Bnts in accordénca with the rules/instructions in

that behalf. No order as to costs,

(A,B, GORYHI) (A,y., HARIDASAN) !

j MEMBER ( ADMN., ) MEMBER (JUDL.)
i - Dated : 10th August,1994 ' {5
{(Dictated in Open CaurtS %%ﬂ_;:;
[RELE

DEPUTY REGISTRAR(J)

spr contdese.
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-Issuad,

f&pqg by~

f‘ hoer l,-n;‘"_‘ SR

>V -,
| Compared by

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERNBAD BECNCH HYDER: BAD

THE HON'BLE

THE HON'BLES

MRJA LV LHARIDASAN: MEMBER(D)

(O

AND

MR.NV.BLGORTHI : MEMBER(.)

Dated: /0 g ‘?q
ORDER/JUDGMENT.
M. ./Ra.0./C.P.NG.
_ in
6.5 NS, éﬁ?/‘?q
T.ANT. )

v

(W.P.NG.

Admitted. and Intarim Directions

Nloues|

Dispcsed of with direstions.

Jismisski.

o Closed-
W

Reje-stdd/Orderad, .

No o:;i%r as to costs.

s -

Contral Administrative Tribuna!
 DESPATCH

G- SEPIQQ"W&'
HYDERABAD BENCH

Dis missled as Withdrawn. gRgJ/ ‘

‘Dismvisded for Default.





